
Sessions Case No.16(N.L.)/2022.

Present:   Syed Burhanur Rahman, A.J.S.,
Lakhimpur, North Lakhimpur.

04/03/2022    

Case record is received on transfer for

disposal.

Accused  Md  Habijul  Ali  is  produced

from jail hajot through V.C. He is seen and and

remanded back to jail hajot till next date (or

till the compliance of bail condition).

Learned A.P.P. is present today.

Learned  counsel  on  behalf  of  the

accused Md Habijul Ali has filed a bail petition

bearing No.212/22 praying for  enlarging the

accused on bail in connection with the North

Lakhimpur  P.S.  Case  No.732/2021  under

Sections 457, 376, 511 and 506 of I.P.C. 

As  per  the  F.I.R.,  the  informant  has

alleged that the accused intended to commit

rape  upon  her  in  the  night  intervening

21/06/2021  and  22/06/2021.  According  to

F.I.R. the accused grabbed her and made her

fall repeatedly in that process.

Thereafter,  the police conducted the

investigation  and  filed  the  charge-sheet

bearing C.S. No.101/22 on 18/02/2022 against

the  accused  under  Sections  457,  376,  511

and 506 of I.P.C.
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The accused approached the Hon'ble

High Court and vide order dated 29/10/2021

passed  in  AB/3516/2021,  the  Hon'ble  High

Court had granted the interim pre-arrest bail

to  the  accused.  However,  later,  on

23/02/2022,  the  Hon'ble  High  Court  has

dismissed the anticipatory bail petition with a

direction  to  the  petitioner  to  appear  before

the  trial  Court  to  seek  regular  bail  as  the

charge-sheet is already filed on 18/02/2022.

Upon  perusal  of  the  case  record,  it

reveals that although a case was filed against

the accused, but later on the informant has

stated on a notarized affidavit that the said

case was filed out  of  misunderstanding and

also she does not want to continue with the

instant case.

Considering  the  matter  in  entirety,

this  Court  is  of  the  view  that  the  present

accused may be granted the benefit of bail,

who is in jail hajot since 02/03/2022.

Accordingly,  the  prayer  for  bail  is

hereby allowed and the accused namely, Md

Habijul  Ali  is  allowed  to  go  on  bail  of

Rs.20,000/-  (rupees  twenty  thousand)  only

with  one  surety  of  the  like  amount  to  the
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satisfaction   of   the   concerned  Court.

However,  the  following  bail  conditions  are

imposed:

i)  the  accused will  not  abscond and

will regularly appear before the trial Court.

ii)  the  accused will  not  temper  with

evidence, will not intimidate and/or influence

witnesses/victim.

iii)  the  accused  is  to  furnish

photocopy of Voter Card/  Aadhaar  Card  or

any  other  tangible  government  document

portraying his photograph and address.

iv) violation of the bail condition will

make bail liable to be canceled.

Disposed of.

Fix  15/03/2022  for  production/copy/

C.C..

Addl. Sessions Judge (F.T.C.),
Lakhimpur, North Lakhimpur.


